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108



 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1046 OF 2019 
 
IN THE MATTER OF: 
MAHESH CHANDRA SAXENA       ….APPLICANT 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 
REPLY ON BEHALF OF RESPONDENT NO. 5/M/S 

ADVANT NAVIS BUSINESS PARK TO THE ORIGINAL 
APPLICATION AND JOINT COMMITTEE REPORT 

 
MOST RESPECTFULLY SHOWETH: 
1. That the present Reply is filed on behalf of Respondent No. 

35/M/s Advant Navis Business Park, through its Chief 

Operating Officer Mr. Sunil Pipalwa, who is the duly 

authorized signatory of Respondent No. 5 and is competent 

to swear the Affidavit on its behalf.  

2. That the present Original Application arises has been filed 

by the Applicant, alleging certain deficiencies in the rain 

water harvesting system of some entities, including the 

Answering Respondent, and praying for removal of the 

same. The Applicant has also prayed for directions to the 

State of Uttar Pradesh to constitute a ground water cell and 

further prayed for directions to the to use treated water from 

various STP’s for horticulture works in the Noida Golf 

Course. A perusal of the prayers sought in the Original 
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Application reveals that a very limited grievance has been 

raised qua the Answering Respondent.  

3. That when the Original Application came up for hearing 

before this Hon’ble Tribunal on 20.12.2019, this Hon’ble 

Tribunal was pleased to constitute a Joint Committee, 

comprising of representatives from the Uttar Pradesh 

Pollution Control Board [UPPCB], Central Pollution Control 

Board [CPCB], District Magistrate [Gautam Buddha Nagar], 

Noida Authority and the Central Ground Water Authority 

[CGWA] and call for a factual report to be submitted by the 

Joint Committee. 

4. That a report dated 26.02.2020 came to be filed by the Joint 

Committee, highlighting certain deficiencies in the rain 

water harvesting pits present at the site of the Answering 

Respondent. On the basis of the assessed deficiencies, the 

Joint Committee, comprising of experts, recommended that 

a compensation of Rs. 12,60,000/- may be imposed on the 

Answering Respondent. The said compensation was 

presumably computed by the Joint Committee on the basis 

of the formula devised by the CPCB, which had received 

approval from the Hon’ble Tribunal. However, this Hon’ble 

Tribunal, vide order dated 19.06.2020, was pleased to 

direct than an interim compensation of Rs. 25,00,000/- 

may be deposited by the Answering Respondent.  
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5. That pursuant to a recovery certificate being issued, an 

Environmental Compensation of Rs. 12,60,000/- was 

recovered from the Answering Respondent by the District 

Magistrate, Gautam Buddha Nagar, with the said fact also 

being brought to the notice of this Hon’ble Tribunal through 

the Compliance Affidavit filed on behalf of the UPPCB on 

02.11.2020.  

6. That aggrieved by the fact that the Answering Respondent, 

despite having an unblemished record and being one of the 

pioneers of adopting environmental friendly measures in 

the real estate sector, had been indicted for an isolated 

incident, the circumstances behind which had been duly 

explained and clarified to the authorities, and was being 

visited with extremely unfair and disproportionate 

consequences, the Answering Respondent preferred an 

Appeal, the same being Civil Appeal No. 3074/2020, before 

the Hon’ble Supreme Court of India against the order dated 

19.06.2020 passed by this Hon’ble Tribunal. The Civil 

Appeal came up for admission before the Hon’ble Supreme 

Court on 02.11.2020, when the Hon’ble Supreme Court 

issued notice in the Civil Appeal and stayed the operation 

of the order dated 19.06.2020 passed by this Hon’ble 

Tribunal.  

7. That the Appeal thereafter remained pending before the 

Hon’ble Supreme Court and came up for final hearing on 
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26.03.2025, when the Hon’ble Supreme Court allowed the 

Civil Appeal and while partly setting aside the order dated 

19.06.2020 passed by this Hon’ble Tribunal, the Hon’ble 

Supreme Court directed the parties, including the 

Answering Respondent, to be heard by this Hon’ble 

Tribunal and for the proceedings in the present Original 

Application to continue before this Hon’ble Tribunal. The 

Hon’ble Supreme Court further directed that the 

compensation already deposited by the Answering 

Respondent shall abide by the outcome of the present 

Original Application.  

8. That subsequent to the passing of the judgment passed by 

the Hon’ble Supreme Court, this Hon’ble Tribunal, vide 

order dated 05.05.2025, issued notice to the respondents, 

including the Answering Respondent, directing them to file 

a reply to the Original Application. The present reply is 

being filed in compliance of the order dated 05.05.2025 

passed by this Hon’ble Tribunal. 

9. That it is respectfully submitted that the Joint Committee 

Report dated 26.02.2020 does not present and project the 

facts in the correct perspective and completely ignores and 

overlooks the response and explanations, which had been 

put forth by the Answering respondent before the Joint 

Committee and the various authorities. 
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10. That even at the time of the surprise inspection of the site 

of the Answering Respondent on 14.01.2020, a detailed 

explanation had been put forth by the project manager of 

the Answering Respondent and it had been brought to the 

attention of the Joint Committee that one of the cooling 

towers at the site of the Answering Respondent had been 

dismantled for replacement on the previous evening, as a 

result of which the dismantled tower was lying on the roof 

of one building and some sludge from the debris of the 

cooling tower inadvertently flowed along with the rain water, 

accumulated as a result of heavy rains that had taken place 

on the previous night (13.01.2020), into the rain water 

harvesting pits, and it was this sludge which had been 

observed as lying in the pits by the Joint Committee. 

However, the said explanation, which was easily capable of 

being verified by the Joint Committee, was not even taken 

note of by the Joint Inspection Committee and thus has not 

even been placed before this Hon’ble Tribunal. 

11. That in the Joint Committee Report, the allegations in 

respect of violation of environmental norms against the 

Answering Respondent are two-fold. Firstly, the Answering 

Respondent has been accused of illegally abstracting 

ground water from a tube well located within its premises 

without a valid consent from the Central Ground Water 

Authority (CGWA). Secondly, it was alleged that the sample 

of effluent being discharged in the Rain Water Harvesting 
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(RWH) Pits was sent for testing and the different parameters 

are not as per the norms prescribed by the CPCB. 

12. That before responding to the allegations levelled against 

the Answering Respondent, it is important to highlight the 

nature of the work done by the Answering Respondent. The 

Answering Respondent is a business park constructed in 

the city of Noida which houses the offices of several reputed 

companies like Samsung, KPMG etc. It is important to 

highlight that no industrial activity takes place within the 

premises of the Answering Respondent. The buildings 

constructed at the site of the Answering Respondent have 

been constructed with the latest technology and the best 

environmentally friendly practices have been adopted in the 

construction of the business park. The buildings in the 

business park of the Answering Respondent have 

consistently been provided the highest ratings and 

certification by the Indian Green Building Council (IGBC), 

with the latest certificate, valid for three years, having been 

issued in May, 2024.  

True copy of Certificate, issued in favour of the Answering 

Respondent by the Indian Green Building Council in May, 

2024, is annexed and marked as Annexure R-5/1. 

13. That it is relevant to point out that this certification is 

issued to a building on achieving very stringent Green 

Building Standards and very few buildings all over the 
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country have the Gold Certification, which itself is 

indicative of the belief of the owners of the Answering 

Respondent that commercial interests should be pursued 

in a responsible manner and protection and preservation of 

the environment should be considered of paramount 

importance. It is apposite to mention that the Answering 

Respondent has also taken on lease land admeasuring 0.73 

acres around its premises from the Noida Development 

Authority and has developed it as a green belt, in 

furtherance of its objective of conserving the environment.  

14. That in response to the first allegation of illegal 

abstraction of ground water by the Answering Respondent, 

it is submitted that the water used in the business park of 

the Answering Respondent is mostly for the purpose of the 

use of the occupants or for the Heating, Ventilation and Air 

Conditioning (HVAC) System. Most of the requirement of the 

premises is fulfilled by means of recycling the used water 

through the 600 KLD capacity Sewage Treatment Plant 

(STP) installed at the premises of the Answering 

Respondent. An ultra- filtration plant has also been 

installed at the premises of the Answering Respondent to 

further purify the treated water discharged from the STP. It 

is the treated water which is used for the purpose of 

horticulture, flushing, HVAC etc. and the fresh water, 

obtained through the surface water supply provided by 
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NOIDA, is mostly used for providing drinking water to the 

occupants and visitors and in the restaurants.  

15. That at the time of beginning of operations of the 

business park of the Answering Respondent, a valid NOC, 

bearing No. 21-4(113)/NR/CGWA/2007-225, had been 

issued in the name of the Answering Respondent on 

14.01.2008 by the CGWA for a period of five years, in 

respect of withdrawal of 200 cubic meters of ground water 

per day. Three tube wells, along with meters, were installed 

at the site of the Answering Respondent for the purpose of 

drawing ground water subsequent to obtaining the NOC 

from the CGWA. When the NOC from the CGWA was about 

to expire, the Answering Respondent applied for the renewal 

of the same in the year 2013. However, CGWA just kept 

sitting over the Application submitted by the Answering 

Respondent and did not send any response to the 

Answering Respondent in respect of the Application. As a 

consequence, the Answering Respondent also applied for a 

connection with the Noida Development Authority for 

surface water supply to meet its needs. The first connection 

was obtained from the Noida Authority by the Answering 

Respondent in 2015 and the second one in 2019, post 

construction of the new buildings.  

16. That since the surface water supply provided by the 

Noida Authority, along with the treated water from the STP 
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installed at the site of the Answering Respondent, were 

largely adequate to meet the water requirements of the 

Answering Respondent, two of the tube wells at the 

premises of the Answering Respondent were sealed and 

abandoned by it in the year 2015 itself. One tube well was 

retained only as a backup measure in order to meet 

emergent situations which might arise due to disruption in 

the water supply by the Noida Authority, but the same also 

became virtually defunct because of non-usage. Very 

insignificant quantity of water was abstracted from the lone 

tube well remaining at the site of the Answering 

Respondent, a fact capable of being easily established from 

the meter readings of the said tube well.  

17. That it is relevant to mention that subsequent to applying 

in 2013, the Answering Respondent had applied to the 

CGWA for a NOC again in 2015 but on that occasion as well, 

despite repeated follow-up, no response was forthcoming 

from CGWA, which is indicative of the lackadaisical manner 

in which the agency functions. The Answering Respondent 

has again applied to the CGWA for a NOC in the year 2020. 

CGWA, in order to cover its faults and inaction, sent a show-

cause notice dated 24.02.2020 to the Answering 

Respondent, subsequent to the inspection on 14.01.2020, 

which was duly responded to by the Answering Respondent 

on 13.03.2020, highlighting the correct factual position and 

also informing CGWA that as per its direction, the lone 

117



 

remaining tube well at the site of the Answering Respondent 

has also been sealed. Hence, as is evident from the above 

submissions, the allegation of illegal abstraction of large 

quantities of water levelled against the Answering 

Respondent is completely unfounded. 

True copy of Show-Cause Notice dated 24.02.2020, issued 

to the Answering Respondent by the CGWA, is annexed and 

marked as Annexure R-5/2. 

True copy of response dated 13.03.2020, submitted by the 

Answering Respondent to the CGWA, is annexed and 

marked as Annexure R-5/3. 

18. That in response to the second allegation levelled against 

the Answering Respondent, it is submitted that as has been 

mentioned earlier, there was heavy rain on 13.01.2020, the 

night previous to the day of the surprise inspection by the 

joint inspection committee, because of which water had got 

accumulated on the roof and had inadvertently ended up 

getting mixed with the dirt depositions on the dismantled 

cooling tower and flowing into the rain water harvesting 

pits. This was pointed out to the inspection committee but 

the committee did not take note of the said fact. It was also 

pointed out that in the ordinary scenario, there is no 

possibility of such a thing happening as the blow down from 

the erect cooling tower is expelled directly from the building 
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through the storm water drain and there is no interaction 

with the rain water harvesting pit whatsoever. 

19. That it was also told to the committee that the rain water 

harvestings pits are cleaned periodically as a maintenance 

measure and the Answering Respondent has been 

subjected to regular inspections and has never been found 

to have flouted any norms. Even subsequent to the 

inspection, the rain water harvesting pits were cleaned and 

more than one month later, sample of the water collected in 

the pits was sent for inspection to a government accredited 

lab and the report reflected that the parameters are well 

within the prescribed norms. Other reports of subsequent 

dates have also indicated the parameters to be within the 

prescribed norms. These reports have also been sent to the 

UPPCB by the Answering Respondent. 

20. That it is further submitted that despite the fact that the 

correct facts were intimated to the committee, the 

committee, instead of recording the correct facts in its 

report, has come to the patently erroneous conclusion that 

the water in the rain water harvesting pits is not clean 

because of the discharge of domestic effluents such as floor 

washing water, road washing water etc. into the rain water 

harvesting pits, which is not permissible. The said 

conclusion has got absolutely no foundation in fact and is 

completely baseless. No domestic effluent has ever been 
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discharged into the rain water harvesting pits at the site of 

the Answering Respondent and great care is taken to 

prevent that from happening. The management of the 

Answering Respondent regards water as an extremely 

valuable resource and it ensured that the best water 

conservation techniques are adopted at the site of the 

Answering Respondent and STP treated water is used for as 

many tasks as possible in order to prevent any wastage of 

water. 

21. That a Show-Cause Notice dated 31.01.2020 was also 

issued by the UPPCB to the Answering Respondent under 

the Water (Prevention and Control of Pollution) Act, 1974, 

informing it that the different parameters in the sample, 

collected from the rain water harvesting pit at the site of the 

Answering Respondent during the inspection on 

14.01.2020, are higher than the prescribed parameters and 

directing the Answering Respondent to explain as to why 

action should not be taken against it. The letter was 

received by the Answering Respondent only on 10.02.2020, 

with a response being sent to the UPPCB on 24.02.2020.  

True copy of Show-Cause Notice dated 31.01.2020, issued 

to the Answering Respondent by the UPPCB, is annexed and 

marked as Annexure R-5/4. 
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True copy of response dated 24.02.2020, submitted by the 

Answering Respondent to the UPPCB, is annexed and 

marked as Annexure R-5/5. 

22. That as has been demonstrated above, both the 

allegations, that have been levelled against the Answering 

Respondent in the joint inspection committee report dated 

26.02.2020, are unsupported by facts, and inexplicably, 

some facts have been deliberately concealed from this 

Hon’ble Tribunal by the committee. This Hon’ble Tribunal, 

in its order dated 19.06.2020, also seems to have proceeded 

on the basis that ground water supplied by the Noida 

Authority is being used by the Answering Respondent for 

horticulture basis, which is factually incorrect as only STP 

Treated Water is being used for horticulture purposes at the 

site of the Answering Respondent, in terms of the orders 

passed by this Hon’ble Tribunal in this regard. 

23. That the Answering Respondent has functioned with full 

responsibility since its inception and states with 

unflinching authority that it is not indulging in any 

pollution of any kind. It has always offered full co-operation 

to the statutory authorities and has been extremely vigilant 

in ensuring that all environmental and statutory norms and 

regulations are complied with. The company has got all the 

statutory licences, clearances and certificates from the 

regulatory authorities and considers the same as part of 
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responsibly conducting its mercantile interests with the 

highest standards of probity and ethics. The Answering 

Respondent is further willing to subject itself to the most 

stringent environmental standards and has even requested 

the UPPCB and other authorities to conduct inspections as 

and when they desire. 

24. That the Answering Respondent has always functioned 

with a valid Environmental Clearance, with the first 

Environmental Clearance being issued to the Answering 

Respondent on 30.04.2008 and the second Environmental 

Clearance, to undertake expansion, being issued on 

02.09.2016. The Answering Respondent has also always 

operated with a valid consent to operate, under the relevant 

statutes, from the UPPCB, with the latest Consolidated 

Consent to Operate, under the Air Act and the Water Act, 

having been issued to the Answering Respondent on 

01.11.2023, with a validity from 01.01.2024 to 31.12.2028. 

True copy of Environmental Clearance dated 02.09.2016, 

issued in favour of the Answering Respondent, is annexed 

and marked as Annexure R-5/6. 

True copy of Consolidated Consent to Operate dated 

01.11.2023, issued in favour of the Answering Respondent, 

is annexed and marked as Annexure R-5/7. 
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25. That the Answering Respondent is fully conscious and 

supportive of the fact that the polluter pays principle is an 

important tool to address environmental violations. Seeing 

a polluter being made to pay for its offences instils 

confidence and a sense of justice in the society. However, it 

is important that this principle is applied in a fair and 

objective manner and not arbitrarily, as unjustified and 

unfair application of the same will demoralize entities such 

as the Answering Respondent, which are functioning in full 

compliance of the environmental norms and are aiding in 

protection and preservation of the environment.  

26. That this Hon’ble Tribunal, vide its order dated 

19.06.2020, has also asked the same joint committee, with 

the addition of a representative from the Indian Institute of 

Technology, Delhi, to assess the quantity of water drawn 

illegally and the compensation payable and to suggest 

remedial measures in respect of the functioning of the rain 

water harvesting systems. The Answering Respondent 

undertakes to offer full co-operation to the committee in the 

said endeavour and it shall strive to demonstrate to the 

committee that no illegality has been committed on its part. 

27. That the Answering Respondent is deeply aggrieved by 

the fact that it has been labelled as a polluter by the joint 

committee. As has been indicated in the submissions above, 

there was a small accident of a small quantity of dirt 
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deposition on the dismantled cooling tower inadvertently 

flowing into the rain water harvesting pits due to the heavy 

rains that took place on the night before the inspection, 

regarding which immediate remedial action was taken by 

the Answering Respondent by cleaning the pits. Apart from 

that, the record of the Answering Respondent in respect of 

environmental compliance has been impeccable and the 

buildings at the site of the Answering Respondent enjoy the 

highest levels of green certification. 

28. That it is respectfully submitted that compliance of all 

conditions, related to the various consents and permissions 

granted to the Answering Respondent, is ensured by the 

Answering Respondent with great diligence and all 

documentation related to the same are submitted with the 

concerned agencies, including the UPPCB. 

29. That it is manifestly clear from the above submissions 

that the Answering Respondent is fully compliant and has 

all the requisite permissions and clearances, which are 

required for its operations. The Answering Respondent is 

also a stakeholder in the preservation of environment and 

adopts all measures so as to ensure that no pollution is 

caused due to its operation.  
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30. That in such circumstances, it is respectfully prayed that 

the present Original Application may kindly be disposed of, 

qua the Answering Respondent. 

FILED BY: 

 

     
[UTKARSH SHARMA] 

  Counsel for Respondent No. 5/M/s Advant Navis Business Park 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 23.02.2026          E-mail: utkarsh.sharma7@gmail.com 
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BEFORE THE HON'BLE NATIONAL GREEN TRIB 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.1046 OF 2019 
IN THE MA'I.IER OF: 
MAHESH CHANDRA SAXENA 

VERSUS 
STATE OF U.P. & ORS. 

AFFIDAVIT 

.... APPLICANT 

. ... RESPONDENTS 

I, Sunil Pipalwa, S/o Sh. Mahavir Prasad Khandal, aged 58 years, R/o Villa no. 

10, ATS Greens Paradiso, Sector C-4, Greater Noida, Gautam Budda Nagar, 

Uttar Pradesh-201310, do hereby solemnly affirm and declare as under:-

1. That I am the Chief Operating Officer of the Respondent Company and 

am fully conversant with the facts of the present case. I am also the 

Authorized Signatory of the Respondent Company and am fully 

competent to affirm this Affidavit 

2. That I have gone through the contents of the accompanying Reply and 

I have understood the contents of the same. The Reply has been drafted 

_ ~L, under my instructions and l state that the contents of the same are true 

.,_\O~ _,,,, '\11d correct to the best of my knowledge derived from the records 

-;)~,e~" /maintained during the course of usual business by the Respondent 
00v ~o ~.:1'v_/. , 

o,;{'o~ ./4 ~&~ .Company. 
"~~ <-i \.; 

0 \ ~ \ '- 3. That the Annexures annexed to the present Reply are true and correct 
\ 

copies of their respective originals. 
ForADilT I . 

~-A 19na ory 
VERIFICATION 

Verified at Gautam Buddha Nagar on this day of February, 2026 that the 

contents of the above affidavit are true to my knowledge, no part of it is false, 

and nothing material has been concealed therefrom. 

-------,- __ , 

1

ATTE --e~ 
:or AD~~TD. 

rllhorised Signalory 

; Naren ,.. ~,r n Agnihotri 
. ! Advocate (Notary) 

;· R.No.2320 
\. :. F IN ',;;:1/' • NOIDA G. B. Na gar 2 3 ff B 2026 

• ~,.~;,· 
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ANNEXURE R-5/1

TRUE COPY
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ANNEXURE R-5/2

TRUE COPY
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ANNEXURE R-5/3
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ANNEXURE R-5/4

TRUE COPY
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ANNEXURE R-5/5
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ANNEXURE R-5/6
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to ADVANT IT PARK PVT LTD located at Advant IT Park Pvt Ltd., Plot No. 7,
Sector-142,  Expressway Noida. subject to the provisions of the Water Act, Air Act and Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may be
made further and subject to following terms and conditions :-
1.					This CCA ADVANT IT PARK PVT LTD granted for the period from 01/01/2024 to 31/12/2028 and
valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

194356/UPPCB/Noida(UPPCBRO)/CTO/both/NOIDA/2023 Date: 01/11/2023

To,

M/s

ADVANT IT PARK PVT LTD

Advant IT Park Pvt Ltd., Plot No. 7, Sector-142,  Expressway Noida Application Id-
23089489

S
No

Product Quantity Unit

1 IT/ITES Project .. Metric Tonnes/Day
2 (Plot Area 24845 sqm

Built up Area 144730
sqm)

.. Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 427 KLD STP Re-use in flushing
and gardening,
remain will be

disposed through
authority drain

PRADEEP SHARMA
Digitally signed by PRADEEP 
SHARMA 
Date: 2023.11.08 12:22:22 +05'30'

ANNEXURE R-5/7
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Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

S.No. Parameter Standard

S No. Parameters Standards
1 pH 5.5-9
2 BOD (mg/L) 20 mg/l
3 TSS (mg/L) 100 mg/l
4 Fecal Coliform

(MPN/100ml)
<230

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 6x1500
KVA DG

Set

Dual Fuel 6 Sulphur
Dioxide

As per norms

2 1x750 KVA
DG Set

Dual Fuel 1 Sulphur
Dioxide

As per norms

S No. Stack no Parameters Standards
1 7 Sulphur Dioxide As per applicable

norms
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4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s ADVANT IT PARK PVT LTD. is hereby granted an authorization to operate a
facility for collection and storage of Hazardous wastes. The authorization is granted to operate a facility for
generation, collection and storage of hazardous wastes within factory premises for following category of
wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat 5.1 Used
or spent oil

Through Authorised
Recycler/TSDF

1 KL/Annum
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(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
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9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. The unit shall not abstract the ground water under any circumstances without prior permission from the
CGWA/UPGWD. Water shall be obtained from legally permissible sources only. If the project fails to
comply with this condition then this consent shall automatically stand revoked.
2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and The Solid Waste Management Rules, 2016.
4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The guidelines
developed by the CPCB for the utilization of treated effluent for the irrigation purposes is available at the
URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf.
5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation, GOI.
6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and
the audited balance sheet for the current year and the details of fees deposited during last three years within
a month failing which consent would be deemed void.
7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction and
Demolition Rules 2016.
8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent
flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and environment.
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.
11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically
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suspended for that period.
15. Unit shall install flow meters on inlet and final outlet of STP and maintain log book.
16.Project shall maintain records regarding generation & disposal of municipal solid waste and submit
necessary permission from competent authority for disposal of solid waste generated in project.
17. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.
18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.
19. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.
21. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
22. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 65 and other direction issued time to time regarding use of cleaner fuel.
23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 75 regarding GRAP.
24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
25. For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 76 and 77.
26. Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
27. Project shall ensure to maintain MLSS in aeration tank of STP.
28. Unit shall operate and maintain/upgrade the air pollution control device in such manner that  emission
should be as per norms prescribed by CAQM.
29. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 76 and 77 regarding regulation of DG sets.
30. The project shall ensure compliance of the order dated 15.11.2022 passed in the Hon'ble National Green
Tribunal, New Delhi in OA No. 392/2022 Prasun Pant and others vs. Union of India and others.
31. Environmental compensation, if any, imposed against the project will be deposited by the PP.

                                                                                    
                                                                                    

 CEO
C-1

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Noida.
                                                                                    

CEO
C-1
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